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~ ASSAM ACT XVII OF 1976 -,‘. : :

*

Received the assent of the Governor on .lﬁt'h September 1976)

'THE GAUHATI MUNICIPAL .CORPORATIO’\I
(AMENDMENT) ACT 1976"

An =
iy Act | ? ‘
to amend the Gauhati Municipal Corpbrationr

; Act, 1969, % / G
Preamble Whereas it is eﬁ.cpedlent ito™ ameﬁd the.

Gauhati Municipal Corporation Act, 1969 here-Assam Act
inafter "called the .principal Act, in the manner I ef 1973,

-

heremafter appearmg, ; et

It is hereby enacted in ‘the Twenty sevemh
Year of the Repubhc of Indla as follows -

Short tidle, 1. (19 ThlS Act may be ¢alled the Gauhat1
_extent and Municipal Corporatlon (Amendment) Act 1976.

. commencde-

s (2) Tt shall have like extent as the prmu-

pal Act. T

C(3) It shall be deemed' to have come into
force on 23rd August 1976 :

Rimendticnt 2. In the prmmpal Act, in Sectlon 425, in

of Section Sub- @ectlon (1) -
el i
Assam Act

1 of :
o (1) the' full stop appearing aiter the

existing provifo shall be substltuted by a colon
() and

. '(2) after the first proviso the followmg
shall be inserted as a ‘second proviso, namelv -

: o Provxded fupther that at = any time

v before the expiration of the period of superses-
sion or the extended period of supersession,

4s the case may be, the State Government may,

from time to time, extend the period of super-

session for "such' period as may. be determined,

-~ no such extendion exceeding one “year at a
time and the total period of supersession mnot
exceeding a continueus period of three years.”
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Repealsand 3. (1) The Gauhati Municipal Corporation
Savings. . (Amendment) Ordinance, 1976 is hereby TE:
pealed. G D :

(2) Notwithstanding. such repeal any
order passed, notification issued, anything done
or any action taken under the principal Act,
as -amended by the Gauhati Municipal Corpora-
tion (Amendment) Ordinance, 1976 - shall ‘be
deemed to have ¢been’ passed, issued, done or
taken under the corresponding provisions of the

° principal Act as amended by this Act.

#

_ U. TAHBILDAR, - .
Secretary to the Government of Assam,
Legislative Department.
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